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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

IN IA 867& 868
IN
EA 36/2023
IN
OA 329/21
IN THE MATTER OF
DEBANSHU BOSE APPLICANT
VERSUS
AGRA DEVELOPMENT AUTHORITY & ORS RESPONDENT
AND IN THE MATTER OF:
1-Mahendra Kumar Saraswat
2- Dori Lal Yadav INTERVENERS

ADDITIONAL DOCUMENTS FILED ON BEHALF OF AFOREMENTIONED
INTERVENERS IN IA 867& 868

The above-named Interveners most respectfully submit these Fresh Additional
Documents for kind consideration of this Hon’ble Tribunal in continuation of earlier
submissions, highlighting persistent non-compliance of orders of this Hon’ble
Tribunal and continuing illegalities causing environmental degradation and grave
hardship to residents of Nalanda Town Colony, Agra.

1. BACKGROUND

1.1 This Hon’ble Tribunal, vide orders dated 24.03.2022 and subsequent

proceedings, took serious note of environmental violations in Nalanda Town
Colony, including absence/inadequacy of sewerage infrastructure, defective
sewage treatment arrangements, and failure of statutory authorities to
discharge their obligations.
1.2 This Hon’ble Tribunal had also directed Agra Development Authority (ADA)

to change its attitude and take effective remedial measures. However, no

meaningful compliance has been made till date.

2. CONTINUING NON-COMPLIANCE BY ADA

2.1 The major internal development works, common facilities, and promised
amenities of the project remain incomplete.

2.2Internal sewer lines are still defective, damaged, choked at several places,
resulting in overflow of sewage, foul smell, insanitary conditions, and
public health hazards.

2.3ADA, instead of enforcing compliance against the Builder/Developer, is
continuously attempting to shift its statutory responsibilities upon helpless
residents.

2.4Repeated notices issued by ADA to the Builder have not been effectively
enforced.
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3. ILLEGAL PRESSURE TO FORM RWA

3.1 ADA has repeatedly pressured residents during proceedings and otherwise
to form a Residents Welfare Association (RWA) and take over maintenance
of the STP.

3.2 Under Section 14(2) of the Uttar Pradesh Apartment (Promotion of
Construction, Ownership and Maintenance) Act, 2010, initiation for
formation of RWA/Association lies upon the Builder only after:

o Completion of internal development works;

o Completion of common facilities;

o Provision of promised amenities;

o Completion of project in all respects;

o lIssuance of Completion Certificate/Completion approvals.

3.3In the present case, most internal development works and amenities remain
incomplete. Therefore, coercing residents to form RWA is wholly illegal,
premature, arbitrary, and contrary to law.

4. UNDERSIZED AND UNCERTIFIED STP

4.1 The Sewage Treatment Plant (STP) installed in the colony is still undersized
and inadequate for actual sewage load.

4.2 No valid sufficiency certificate, design adequacy report, or technical
compliance certificate has been obtained from any competent independent
expert agency.

4.3 Despite this, ADA is attempting to force residents to take over operation and
maintenance of the said uncertified STP.

4.4Such action may lead to untreated sewage discharge, environmental
pollution, contamination of water bodies, and recurring health risks.

5. FAILURE OF ADA TO ENFORCE LEGAL OBLIGATIONS
5.1 ADA has failed to ensure compliance of:
Clause 14 of Agreement executed between
o ADA and Builder;
o Relevant lease/license conditions;
o Provisions of Section 33 of U.P. Urban Planning and Development Act,
1973 (as applicable);
o Orders of Hon’ble High Court, Allahabad dated 05.12.2016 in Writ-C
No. 58986 of 2016;
o Orders/directions of this Hon’ble Tribunal.
o Instead of proceeding coercively against Builder, ADA is misusing
authority against residents.

6. FAILURE OF UPPCB AND DISTRICT AUTHORITIES
6.1 Uttar Pradesh Pollution Control Board (UPPCB), being statutory
environmental regulator, has failed to ensure effective enforcement of
environmental norms and Tribunal orders.
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6.2Environmental Compensation of Rs. 2,13,98,438/- imposed upon Builder
remains unrecovered / not effectively recovered.

6.3 The Builder challenged the same before Hon’ble High Court Allahabad.
However, no protective relief has been granted by Hon’ble High Court.

6.4Hon’ble High Court vide order dated 15.05.2025 directed continuation of
recovery proceedings, yet recovery is not being effectively ensured by
UPPCB and District Administration.

6.5 Environmental Compensation of Rs. 2,25,00,000/- imposed upon ADA has
reportedly been deposited with UPPCB, but proper utilization in restoration
measures is not known.

. CONTINUING ENVIRONMENTAL DAMAGE

7.1 Due to inaction of authorities and Builder:
o Overflowing sewage continues;
Unsanitary conditions persist;
Foul smell affects residents;
Risk of groundwater contamination exists;
Public health is endangered;
Environmental norms are repeatedly violated.

o O O O O

. CAUSE FOR FILING PRESENT DOCUMENTS

These submissions are being filed as the issues raised in earlier additional
documents remain substantially unresolved, and the authorities continue to
evade their statutory liabilities.

8.1 Copies of letters, representations, complaints, reminders, and follow-up
communications submitted by the Interveners to ADA and UPPCB are also
attached herewith for kind perusal of this Hon’ble Tribunal.

8.2Photographs and other material showing overflowing drains, damaged
sewer lines, sewage discharge, and incomplete development works are
also being filed.

PRAYER
In view of the above facts and circumstances, it is most respectfully prayed that this
Hon’ble Tribunal may graciously be pleased to:

1.

Direct ADA to take immediate coercive and lawful action against the Builder for
completion of all pending internal development works, common facilities, and
promised amenities.

Direct ADA not to illegally compel residents to form RWA before lawful
completion of project and statutory compliances.

Direct ADA not to force residents to take over operation and maintenance of
undersized / uncertified STP.

Direct ADA to ensure compliance of Clause 14 of Agreement executed with
Builder.
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5. Direct ADA to ensure compliance of Section 33 of U.P. Urban Planning and
Development Act, 1973 and all other applicable legal provisions.

6. Direct ADA to comply with orders of Hon’ble High Court Allahabad dated
05.12.2016 in Writ-C No. 58986/2016.

7. Direct UPPCB to ensure compliance of environmental laws and orders of this
Hon’ble Tribunal.

8. Direct UPPCB and District Magistrate, Agra to ensure immediate recovery of
Environmental Compensation of Rs. 2,13,98,438/- from Builder.

9. Pass appropriate orders regarding lawful utilization of Environmental
Compensation amounts recovered from Builder and deposited by ADA for
environmental restoration and compliance works in Nalanda Town Colony.

10.Pass any other order(s) deemed fit and proper in the interest of justice,
environment, and residents.

Filed by:
\-

AJ? \
W %&/ﬂ
Mahendra Kumar Saraswat Dori Lal Yadav
Intervener No. 1 Intervener No. 2

Date: 20/04/2026
Place: Agra
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ANNEXURE 1

#ar #, fei= 23/03/2026
FUTEHET FRIS,
FEET TSR SIS (ADA),
HEET, O 92
o Arder 89 F gt aaET A # 300 T F acEe gorel A9 e
O w= F A H]|
AT,
A= e § T §9 Fimar oow, eFeTag 45, AT & Fenw § 5w 99 § A
# AT O &7 F T 51 & # AT 75T &9 A # 300 9T TEeEe # MY
HIFET FAAT Al F
Bl & & 390 7= &1 By Gew oigEre g@n &7 f1 7w Fen smEeEn
F Hge T gd WAl T O, T SEFE # A F U Ageaart BEe A AvaUsey e
B F F FH0T A9 TEg uriE: sEecy g7 9T §, ST AT Aades e g
S TEET % THUTETSE SEateiad 3 fEeant 300 g T 5
1. A = g 9 aME &7 i ¥ 28 5§ T aew vg amaw & aE #
FAFAE FrIET F
2. #F 9T F AT ¥ Aodl U iaeE 9§ e fr amiE a9 e
I ' § WY A @ g
3. FEEAT AW A A S % O 5SS STEEcAs A0E 9 Iige 96 0g
T B, TS T = & g i geE g
e He Eee TR ge Widas § e
«  TETHE HTHEIE 7 Tohie G E il e & e S J
» ST HWUET 3T FEEOE AN o ARSH & Ao & SHdc & Nided g
T
o ST H W TR f AR 0% §0 S §ETE gRRag S
g oft Pdea & & o oo geer & oftw ward seEE At $r g & o aefg @
FACARLT FI GicaTT TE gU g A g9t 3=u AR i e wew wftwt &
HET THT TET HLAT T
T § TR AT o T BET #F dA # o9 wHETwar & {07 A9eEE REaag!
gmEas w0
BTG |
saE,
T TarEt
ATEGT T34, AFEE 1, HEET
wfafaf (gaaml e saeas SR i)
1. 3THFT T ATAT HE, AT
2. &FF #fEHn, S99 9geu FEar §iE, AT



35, Nalanda Town, Rajrai, Agra,

Uttar Pradesh 282004, India,

Lat 27.123640, Long: 78.045080
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75, Nalanda Town, Village Rajrai, &8 @
Agra, Uttar Pradesh 282004, India, 18.1° 318 NE
Lat: 27.123253, Long: 78.045483

20 Mar, 26, 10:15 pm, Friday

36, Nalanda Town, Rajrai, Agra, &8 @
Uttar Pradesh 282004, India, 18.1° 94 E
Lat: 27.123653, Long: 78.044926

20 Mar, 26, 10:18 pm, Friday
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ANNEXURE 2

A A, fmiR: 05/04/2026
ST HErET

yrere Frers e

T Jf @, 7O gEE S

HIEET, I TEN - 282010

farerr: s oraw Tore dvder el oaie (STP) & wamesr & amooamdt & waer
# Forgrdt sftrefigicafrad & ey bafies sbad fer et 8 b

AR,
wftera e & T arder orsa el wasmng i, e f it diie S
e (STP) & wares U8 t-TET & FdEw & aea e g s (NGT)
o AT wEiTe FOTarET gEr wWera-wed o Fee Ry sl fer oo F
Torerr sy gffive s wmmr feers siftreror & S after &)
gty adwm Bl acda Morses b wdife defts sfefieafeed &
Y AT vd sErEe o
« oy & Fores oiE wuwe gt i g g B
« frzga Towh & s 5 Per SRk s Rrgge s Predfre @
B
* drda w1 weiE Iuaw AT g or 1En E, T g vd SeEn
o7 7y affgs g o2 T d)
* FEEE ST v HiEeeer & wmdel e s Seeae B T B
o oftfPufet & daa qwraferes foea & gufdh & afes o ofr v ol B
fir wEfiE sfEwFEbrniEt g woe dufer gt @ ain seeas e
T S dmsir B
He: AT Tew Fres b e
1. valrdt ¥ Fuea A g ey v AT F Re see
sftefitmiE & oos @ froam)
2. 3k ey d Pt o arfive Rt ot & i e
U ZETTHE WA SeerA 9He 1 |
3. sw wwror 6 e S Bl s afieedt @ s S g Il P
wiEE &
4. wifaren & Ul S fr geogfy S i SEEd g & e
E_Wﬂﬂrw#mamam#gﬂ:mmﬂgmmm
W RS A TS Jiad B )
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s, g Frrn oderer Sverer v serearerw @ v air o T R & oA
WY A Fraradt & srial i wares & ol ) A swe & o s
v Ffire offoms Se w1 wedr B
¥ woR gl B ORR g Rrew e weie i & A e ofte od ol
it gffiog = & g w4
T |

wEdrT,
e
AT T e
Ty, T, FEHET
ol (o od wmvww s i)

1. Forenfererdy, 3memr - 282001

2. HTES, HEET HEW, HEET - 282001
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ANNEXURE 3

M Gmail MAHENDRA SARASWAT <m kr.saraswatfigmallcom>

Fwd: Subject Urgent Representation Regarding Continued Non-Compliance of

NGT & Apex Court Orders — Nalanda Town Colony Sewerage & Drainage Issues
2 messages

Dworl Lal Yadaw <diyadavconcorniigmall.com:> Mon, Apr 20, 2026 at 5:50 PM

To: MAHENDRA SARASWAT <m_kr.saraswatiigrad com>

Forwarded meassags

From: Dorl Lal Yadaw <dlyadavconcor@gmail.coma

Duate: Wied, Apr 8, 2036, 12:36 P

Subject Subject Urgent Representation Regarding Continued Mon-Com pliance of NGT & Apex Court Orders —
Malanda Town Colony Sewerage & Drainage |ssues

Ta: @vcadaifrediffmail.coms, vice chalrman ada <vcadaagraf@gmall.come, <commagn@nic.inz,
<paawssupfgmail.coms, <psecup_urbandeviiinic.in>, RO Agra <roegraffuppch.ine, <ms@uppch.in>,
=chalmanifuppeb.inz, Chief Secretary GolUP <csupifnic.ine, <cmupdnic.in=

To,

The Wice Chalrman

Agra Development Authority (ADA)

Co

Member Secratary, Uitar Pradesh Pollution Control Board (UPPCE)

District Magistrate, Agra

Additional Chief Secretary, Housing & Urban Development, U_P.

Respected Sir,

1, one of the Intervenears In EA 38/ 2023 in OA 32921 of Malanda Town Colony, most respectfully submit as under:

1- That the Hon'ble Mational Green Tribunal (MGT), Principal Bench, Mew Delhl, in OA No. 32802021 and subsequent
proceedings. had categorically directed the Agra Development Authority (ADA) to ensure establishment of a8 proper
and functional sewsrage system connectad 1o an adequate Sewage Treatment Plant (STF)L

2- That reference has also been made 1o the final order of the Hon'ble Supreme Court., wherein it has been directed
that the penalty armownt deposited by ADA and the bullder be utilized specifically for construction of proper sewerage,
drainage. and STP infrastructure.

3- That prior 1o the last hearing dated 03.02 2026, the undersigned with other Intervener had already brought on
record through addiional documents that

- Sewer lines connected to the STF are badly damaged,
. There |s continuous leakage of untreated sewage into open land,

- Resulting in serous water pollution and environmental hazards.

It was also deardy stated that In case no rermedial action ks taken, the matter shall again be brought to the notice of the

Hon'ble Tribunal.

4- That despile the sbove submissions and even after the order dated 03.02 2026, no steps whatsoever have been
taken by ADA towarnds:

. Reconstruction/repair of damaged sewer lines,
- Restoration of drainage system,
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- Prevention of dischange of untreated sewage.

5~ That the sewer lines connecied bo the existing STP In Malanda Town Colony confinwe o remain in & severely
damaged condition, resulting in:

_ Flow of untreated sewage into open land areas,
- Widespread water pollution,

Serous environmental degradation. and
. Potential health hazards for residents.

G- That the Internal drainage and sewser network remains defective. non-functional, and contrary to approved project
parameters, thereby defeating the very punpose of the STE.

T- That it Is respectfully submitied that in absence of properly designed, intact, and functional sewer lines and
drainage connected to the STP, the STF itself cannot be treated as sufficlent, effective, or compliant with
environmental nomms and judicial directions.

8- That the present siuation clearly reflects:

. Persistent and deliberate non-compliance of judiclal orders,

- Fallure of statutory duties by concemed suthorities, and

. Gross negligence iowands environmental protection and public health.

9- That the Uttar Pradesh Pollution Control Board (UPPCEB). being the nodal regulatory autharity, has also falled to
take strict enforcament action and has shown a casual and Indifferent approach towands ongoing violations, thereby
allowing continued water pollution.

10- That despite continuous violations of environmental norms and imposition of environmental penalty by UPPCB on
the bullder, there has been no improvernent in the conduct of the bullder. Instead of taking comective measures and
complying with directions of the Hon'ble Couwrts, the bullder has approached the Hon'ble High Court at Allahabad
seaking stay of the environmental penalty, which cearly reflects his non-cooperative and adamant attitede. Such
conduct requires to be strictly dealt with. Recovery and proper utilization of environmental compensation/penalty, with
due permission of the Hon'ble Tribwunal, can at least ensure completion of essential environmental infrastructure works
In the colony. However, no effective sieps In this regard appear 1o have been taken by ADA or UPPCE.

In wlew of the above, you are hereby requested to:

a) Immediately undertake time-bound reconstrection and repar of the entire damaged sewer line network in Malanda
Town Colony as per approved standards;

b) Ensure proper and comgdete drainage system integrated with the sewer network and connected to the STR;
c) Prevent discharge and leakage of untreated sewage Into open areas forthwith;

d) Ensure strict compliance with the orders dated 24,03 2022 and 03.02_ 3026 of the Hon'ble NGT and directions of
the Hon'ble Supremse Couwrt;

&) Fix responsibility and Initiate action against concerned officlals for continued non-complianca;

f) Take appropriate and effiective action against the bullder, wha remains equally responsible due to non-completion of
Internal development works and continued environmental violations;

g) Ensure recowvery and proper utilization of environmental compensation for completion of sewerage, drainege and
STP-related worka, In accordance with law and directions of the Hon'ble Tribunal.

Kindly treat this matter as urgent and of serous environmental and public health concem.

Falling which, the undersigned shall be constrained to bring these continuing violations and mon-compliance again to
thi kind notice of the Hon'ble MGT before the next date of hearing, for enforcement of orders and fixing of
accountability of concerned authorities.

‘Yiowars faithiully,
Dol Lal Yadav
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ANNEXURE 4

M Gmail MAHENDRA SARASWAT <m kr.saraswat@gmail.com>

Fwd: Subject: Persistent Non-Compliance of Orders of Hon'ble NGT & Hon'’ble
Supreme Court - Failure to Repair Sewer/Drainage System, Non-Functional STP
and Non-Recovery of Environmental Compensation at Nalanda Town Colony, Agra
1 message

Dori Lal Yadav <dlyadavconcori@gmail.com> Mon, Apr 20, 2026 at 5:59 PM
To: MAHENDRA SARASWAT <m.kr.saraswat@gmail.com>

Forwarded message
From: Dori Lal Yadav <dlyadavconcori@gmail.com>

Date: Thu, Apr 16, 2026, 5:11 PM

Subject: Subject: Persistent Non-Compliance of Orders of Hon'ble NGT & Hon'ble Supreme Court — Failure to Repair
Sewer/Drainage System, Non-Functional STP and Non-Recovery of Environmental Compensation at Nalanda Town
Colony, Agra

To: vice chairman ada <vcadaagra@gmail.com>, <vcada@rediffimail.com>, <commagr@nic.in>, RO Agra
<roagra@uppch.in>, <psawasup@gmail.com>, <psecup.urbandevi@nic.in>, <ms@uppcb.in>, <chairman@uppcb.in>,
Chief Secretary GoUP <csup@nic.in>, <cmup@nic.in>

To

The Vice Chairman

Agra Development Authority (ADA)
Agra, Uttar Pradesh

Ce:
The RO, Uttar Pradesh Pollution Control Board Agra

The District Magistrate, Agra

The Concemned Executive Engineer(s), ADA

The Devisional Commissioner Agra

The Principal Secretary Housing and Urban planning Lucknow

The Principal Secretary Urban planning and Development Lucknow
The Member Secretary UPPCB Lucknow

The Chairman UPPCE Lucknow

The Chief Secretary Lucknow UP

The Hon'ble Chief Minister UP

Subject: Persistent Non-Compliance of Orders of Hon'ble NGT & Hon'ble Supreme Court — Failure to Repair
Sewer/Drainage System, Non-Functional STP and Non-Recovery of Environmental Compensation at Nalanda Town
Colony, Agra

Respected Sir,
1 am constrained to submit this representation in continuation of my earlier complaints and in light of the order dated

03.02.2026 passed by the Hon'ble National Green Tribunal (Principal Bench, New Delhi) in Execution Application No.
36/2023 in OA No. 329/2021
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1. Background and Judicial Findings

1- The Hon'ble MGET has edjudicated wpon the issue of discharge of untreated sewage and environmental degradation
in Malanda Town Colony.

2- The Hon'ble Tribunal has:

- Held ADA liable and imposed environmental compensation of Rs. 2 Crore and 25 lakhs on ADA_

- Directed proper functioning of STP and sewage management.

3 The Hon'ble Supremsa Court (Order dated 03.12.2024) has further directed that:

- ADA must ensure regular lifting and transportation of sewage.

- The STP must function as per prescribed norms.

- In case of failure, the Hon'ble MGT is empowered to impose further compensation and coercive measures.
2. Continued Ground Reality — Serious Viclations

- Despite binding judicial directions, the present ground situation reflects persistent and continuing violations, namely:
- Sewer lines and drainage systemn remain severely damaged, with no effective reconstruction or repair.

- Untreated sewapge continues o flow openly, causing:

- Water pollution

- Public health hazards

- Environmental degradation

- The STF is not funclioning properly, contrary to claims made in official reports.

- There is no effective machanism for lifting and transportation of sewage, in violation of Hon'bde Supreme Court
directions.

- The situation is continuously deteniorating, indicating:

- Administrative apathy

- Lack of accountability

- Wilful dizobedience of judicial orders

3 Failure to Recover Environmental Compenssation from Builder
It is further submitied that:

- The Litar Pradesh Pollution Control Board had imposed environmental compensation of Rs. 2,13,98 438/- upon the
developer for environmental violations.

- The said amount was required to be recovered through UPPCE and District Administration.

However:

- Recovery has remained pending for an inordinately long period, granting undue benefit to the defaulfing builder.
- Taking advantage of this inaction, the builder approached the Allahabad High Court challenging the penalty.
Imiportanthy:

- The Hon'ble High Court, vide order dated 15.05.2025, did not grant any relief to the builder.

- Instead, Hon'ble High court permitied confinuationfinitiation of recovery proceedings.

. Despite these directions , recovery has still not been ensured, which dearly demonsirates:
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- Gross negligence
- Casual and Imesponaible attitude of concemed suthorities

- Fallure of enforcement machinery

This ralses a serdous and fundamental concemn &3 1o how environmental protection can be ensured when statutory

authorities themselves fail to enforce thedr own orders.
4. Legal Position
The abowve Inaction amounts to:
- Violation of orders of Hon'ble NGT and Hon'ble Suprerme Couwrt
. Breach of environmental law principles, including:
- Polluter Pays Principle
. Precautionary Principle
Grounds fior:
_Further suitable proceedings
- Impoasition of further environmental compsenaation
. Fleing personal Kabdity of erring officers
5. Demand for Immediate Action
‘You are hemeby requested to:
1- Immediately undenake reconstructon/repsair of damaged sewer lines and drainage systama.
2- Ensure full and proper functioning of the STP as per environmental norms.
3- Establish a regular and verifiable systern for sewage lifting. transportation, and freatment.
4- Ensure immediate recovery of Rs. 2,113,938 438)- from the bullder in compliance with lew and court onders_
5~ Submit a time-bownd action plan along with compliance report based on acteal ground work.
6. Motice of Further Action
Kindly take notice that in case of continued fallure:
_ The actual ground reallty, incleding:
. Mon-functicnal TP
- Ongolng sewsage discharge due to badly demaged sewer lines and drainage
- Mon-recovery of environmental compensation
shall be browght to the notice of the Hon'ble Mational Green Tribwnal.
Appropriate relief shall be sought Including:
. Contermpt sction
- Further environmental compensation

. Personal accountabdity of concemed officers

In such an event, entire responsibility and conseguences shall lie upon ADA, UPPCE, District Admindstration, and all

concemed officlals

Conduslon
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The Issue involves serious environmental degradation, public health risk, and non-compliance of judiclal orders.
Continued inaction may invite severe legal consequences.

You are therefore requesated to treat this matter as most ungent.
‘Yours sinceraly

Dol Lal Yadav

Inter¢ener in EA 3672023

In O& 32902021

27TAMALANDA TOWN COLONY SHAMSABAD ROAD AGRA 282002
B395123389
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ANNEXURE 5

Far #®, fR=TE: 17/04/2026
ITCAE HEled,
HeT @ wifeor,
AR I,
HEWT - 282010, JaT W&
wiafafy:
1. WEF ®iq,
ECri il AL B CUE L 1
awr-12, ENfa g, wdr R,
@5 - 226010, 39T 9
2. e,
FAFeL,
HWTT - 282010, 36T Wl
3. #HzEgEd,
HEAgFd FAEE,
HET HE,
HERT - 282002, AT W&
4. grirg wfU=rT,
3T Wau Wguor fhTor @,
&g FaTEa,
HERT - 282002, 36T W
5. #Ey ®fa,
IX WeU AHA,
T Has,
@5 - 226001, 3T WS

v A e FiEE, wmar W, deR F Al saie e ), K-

Frfid STP, A NGT & FRut &Y yagaan aur Rafaat w wdg Zam
TR IW & waw # qF 9w Rewat & w5 F o o)
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R

Hgied,

wiema Fdes € T e ose FidE, wEE OF, e F et g @
# femifra o Memd wod sEea & Ofm & a1 gf § e e e
#Hae fede i (STP) F &8 w2 g9, favst g &ia F Aidie aee
Td @A giaund qof a Fer S et e 8 i aEest & A6
I HERTT ST T

Taa Tl & &6 A e a5 g A SR

fazumer gam Faet ¥ Hialis fTew 7, e geul e
HURHA AT A oF Q01 61 3 T2 £

HAT TR wifeeor gaar @4 &% fwsT 7 Completion Certificate (CC)
AT AT T T

iR #1 STP == s it wfior, A% f2e 23 OA No. 321/2019
# fow A gt & e & P saran T, ey O siEteges /e
| FOEd B o WA e ue feees den @ gEe @ hedd wAnre
IqeTEtT =L Bl

STP &% o # Hanfaa 71 #1 STP #q faega s=wwm faest & wfofafd &
I o ¥, Twe W wE @ Taegn e S Ad e, SeE SR eNe 9
TaiAzs g3 F=iFue Tamdiea & fgar ) ofonAssg STP qoia: &2 #)
A= ATGE0 # EA No. 36/2023 # Ad9=as Ft SENT #HT TS AT
F STP Hule=vay- gHAfaa F= §q Fefa fan mr g, safs see
27.04.2026 =T £

SHF dHaE WTUF0T 28N faest & faeey dEmAs/san FEn 1 & 7 0
T FEMER OF # FIA1 RS F FaErat s fest # STP S iy
IECHEGRETIRE IR

TE FEE HanEdt 9 HAETEE AEASAAa Al Gag S, AEsai
FAAANT F= 740 fawst &1 ST &7 & WA U g
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#alF qf # wad niteor ganr At 0 & a8 & T B oFiEE F
wAEd SFm w1 QO @ A STP w1 #ueS UH TEiEE fEest gEnr Rem
FTTA
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M Gmail

ANNEXURE 6

MAHENDRA SARASWAT <m.kr.saraswat@gmail.com>

Fwd: Respected sirs

1 message

Dori Lal Yadav <dlyadavconcor@gmail.com=
To: MAHENDRA SARASWAT =m kr.saraswat@gmail.com=

——-—— Forwarded message ———

From: Dori Lal Yadav <dlyadavconcon@gmail.com=
Date: Sat, Apr 18, 2026, 4:27 PM

Subject: Respected sirs

Man, Apr 20, 2026 at 6:00 PM

To: vice chairman ada <veadaagra@gmail.com>, <vcada@rediffmail.com>, <commagr@nic.in>,
<psawasup@gmail.com>, <psecup.urbandev@nic.in>, RO Agra <roagra@uppchb.in®, <ms@uppcb.in=,
=<chairman@uppcb.in>, Chief Secretary GoUP <csup@nic.in>, <cmup@nic.in>

Please find attached attached pdf and do needful.

Sincerely
Dori Lal Yadav
Malanda Town Colony Shamsabad
Road Agra 262001
6395123389

-—-—— Forwarded message ——-—

From: MAHENDRA SARASWAT <m kr.saraswal@gmail.com=

Date: Sat, Apr 18, 2026, 2:43 PM
Subject: PDF
To: Deri Lal Yadav <dlyadavconcor@gmail. com=>

PDF in attachment

DL.pdf
B 2
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To Dated 18/04/2026
The Vice Chairman § Competent Authority

Agra Development Authority (ADA)

Agra, Uttar Pradesh

Subject: Representation against illegal coercion for formation of RWA prior to
Completion Certificate, and prayer for immediate coercive action against builder
for non-maintenance of services, non-operation of STP, and non-completion of
internal development works in Nalanda Town Colony, Shamshabad Road, Agra

Respectad SirfMadam,

| most respectfully submit this representation seeking urgent intervention of your good
office in the matter of continuing violations by the bullderdeveloper of Nalanda Town
Colony and the unlawful attempt to shift statutory and contractual responsibilities upon
residents despite non-completion of the project and pending mandatory compliances.

1. Background of the Matbter

1- That Malanda Town Colony was developed under approvalipermission
granted by Agra Development Authority, subject to the terms and conditions
contained in the agreement executed between the builder and ADA.

2- That as per Clause 14 of the agreement executed between the builder and
ADA, and in accordance with the provisions of the Uttar Pradesh Apartment
(Promotion of Construction, Ownership and Maintenance) Act, 2010, the
builder/developer is under continuing obligation to maintain essantial sarvices,
common areas, civic amenities and infrastructure until lawful complation of the
propect and valid handover in accordance with law.

3- That ADA itself issued repeated notices to the builder for maintenance of
services and compliance of obligations in the colony on the following dates:

09.05.2013
06.06.2013
24/08/2013
23.03.2017
24.04 2017
26M22022
17.10.2023

4- These rapeated notices clearly establish persistent default on the part of the
builder in discharge of maintenance and development obligations.

5- It is highly unfortunate and surpriging that despite repaated notices, effective
coercive action has not been taken by ADA against Builder despite repeated
complaints which are in hundreds to ensure compliance, thereby allowing
continuing viclations to parsizt to the prejudice of residents.

2. Non-Completion of Internal Development Works

6= That till date, the builder has not completed internal development works in
the colony, including but not limited to roads, drainage, sewerage systems,
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water harvesting, =olid waste management, fire Hydrants, potable water /
common infrastructure, utilities, safety measures and other promised facilities.

7= That no lawful Complation Certificate / Completion Approval f final handover
clearance has been issued after full compliance of all pending development
cbligaticns, to the knowledge of residents.

8- Therefore, until lawful completion and statutory handowver, the builder
remaing solely responsible for maintenance, management and upkeap of
common services and infrastructure.

3. Serlous lesue of STP (Sewage Treatmaent Plant)

9- That the STP installed in the colony was constructed by the builder in
compliance with order of Hon'ble Tribunal Mew Dalhi in OA 329/2021. Defects
therain were raizsed by residents, and rectification/upgradation was reportedly
undertaken through ADA intervention.

10- However, even after such alleged upgradation, no fitness certificate /
technical suitability certificate / performance certification from any independent
compatent authority or third-party expert agency has been obtained or
disclosed to residents.

11- It iz further submitted that the STP appears undersized and inadeqguate for
the present cccupancy/population load of the colony.

12- It iz understood that the Hon'ble Mational Green Tribunal, New Delhi and
Hon'ble Supreme Court have emphasized environmental compliance and
proper operation/maintenance of sewage treatment systems, including fixing
responsibilities of concerned authorities in OA No. 329/2021 and Civil Appeaal
Mo. 3546/2023 respectively.

13- It is further submitted that in recent proceedings dated 03.02.2026 in
Execution Application Mo. 362023, when ADA through counsel repeatedly
sought transfer of STP maintenance to residents, the Hon'ble Tribumal did not
agree and directed ADA to continue operation and maintenance in compliance
with orders of Hon'ble Apex court in Civil Appeal 3546/ 2023.

14- Dezpite the above, the STP iz presently neither being propery maintained
by the builder mor effectively operated by the concerned authority, thereby
causing not only grave risk to sanitation, public health, emnvironment, but also
continuous non-compliance of judicial directions.

4. lllegal Pressure for Formation of RWA

15- It is submitted that residents are being pressurized to form EWA and
assume maintenance responsibilities, incduding operation of an uncertified and
underzized STP, despite:

o MNon-completion of internal development works

o Absence of lawful Completion Certificate
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Incomplete infrastructure

Unresolved defects

Default by builder in statutory obligations
o Pending disputes and liabilities

oo o

16-Such coercive shifting of liabilty upon residents ks arbitrary, unjust,
unreascnable and contrary to settled legal principles.

17- Various judicial prencuncements, including those of Hon'ble NCDRC and
Hon'ble supenor courts, have consistently held that where statutory approvals,
completion formalities, occupancy/complation certificate or lawful handover are
pending, the promoter cannol escape maintenance obligations by forcing
residents to form associations.

18- It is further submitted that the competent authority also cannot abdicate its
statutory responsibility to enforee compliance of development conditions and
applicable [aws.

18-Provisions of Section 33 of the Uttar Pradesh Urban Planning and
Development Act, 1973 also require due compliance, which have not been
enforced in the present case.

5= Prayer | Relief Sought

In view of the above facts and circumstances, it is respectfully prayed that your good
office may kindly:

1- Immediately stop all coercive steps compelling residents to form RWA or
assumea maintenance obligations before lawful complation of project works.

2- Direct the builder to complete all pending internal development works within
a fixed time-bound schedule under direct supervision of ADA.

3- Initiate strict coercive legal action against the builder for repeated viclation
of ADA notices, viclation of envirenment laws and failure to maintain colony
SEMVICes.

4- Ensure immaediate oparation and proper maintenance of STP through the
legally responzible agency till lawful handover.

5- Obtain independant third-party technical inspection and fithess cartification

regarding adequacy, capacity, environmental compliance and operational
safety of STP.

6- Disclose status of Completion Certificate and pending deficiencies
transparently to all residents.

T- Recover costs, penalties and dues from the defaulting builder in accordance
with law and utilize the same towards completion of pending works and
maintenancafoperation of ezsential services including STP
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8- Ensure that no maintenance burden ks illegally imposed upon residents till all
statutory compliancas, cerifications and complation abligations are fulfilled.

6- Final Submission

The residents are law-abiding citizens seeking only lawful development, zafe
habitation, environmental compliance and enforcement of obligations already
acknowledged in notices issued by ADA itsalf.

It is, therefore, respectfully requested that immediate remedial action be taken
in public interast.

Failing which, the undersigned shall be constrained to place the aforesaid facts,
continuing violations, and relevant documents before the Hon'ble MNational
Grean Tribunal in the next hearing for appropriate orders, at the sole risk and
responsibility of the defaulting parties.

Kindly treat this representation as most urgent.

Yours faithfully,

q}',ﬁii-— -
Dori Lal Yadav

Intervenar in EA No. 36/2023

Impleader in Writ-C Mo. B686/2025 before Hon'ble High Court, Prayagraj
Rio 277A, Nalanda Town ColonyShamsabad Road, Agra

Enclosures:

1. Copies of ADA notices

2. Extract of Section 14(2) of UP Apartment Act, 2010
3. Extract of Clause 14 of Builder-ADA Agreement

4. Copies of relevant court orders
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Case :- WRIT - C No. - 8696 of 2025

Petitioner :- Radhey Shyam Sharma

Respondent :- State Of ULP. And 4 Others

Counsel for Petitioner :- Prashank Mishra,Rishikesh Tripathi
Counsel for Respondent :- C.5.C..J. N. Maurya,0Om Prakash
Singh,Somya Chaturvedi,Suresh C. Dwivedi

Hon'ble Shekhar B. Saraf,J.
Hon'ble Dr. Yogendra Kumar Srivastava,J.

Heard Sri Rishikesh Tripathi, learned counsel tor the petitioner, Sri
LN, Maurya, learned counsel appearing for the respondent no.4

and Ms. Somya Chaturvedi, learned counsel for the respondent
no.5.

For effective hearing of the case it requires exchange of atfidavits.
Learned counsel for the respondents may file their respective
counter affidavit within six weeks. Rejoinder affidavit, if any, be
filed within two weeks thereafter,

List on 07.08.2025.

It is made clear that the there is no interim order and the aothority
shall be at liberty to proceed with the recovery.

Order Date :- 15.5.2025
Imroz

(Dr. ¥. K. Srivastava, J.)  (Shekhar B. Saraf, 1.}
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ANNEXURE -7

EXTRACT Of AGREEMENT EXECUTED BETWEEN BUILDER and ADA

That the colonizers shall be responsible for the proper maintemance of all the services
including sanitation within the colony for a period of at least twelfth months after the colony
has been fully developed and a completion cerificate has been issued by the Authority or
Magar Migam or until such time as the Authonty takes over services whichever of these periods
may be earlier.

EXTRACT OF SECTION 14{2) of UP APARTMENT ACT 2010

It shall be the joint responsibility of the promoter and the apariment owners to form an
aszociation. The promoter shall get the association registered when such number of
apartments have been handed over to the owners which are necessary to form an association
or sixty per cent of apartments, whichewver is more, by way of sale, transfer or possession,
provided the building has been completed along with all infrastructure services and completion
cerificate obtained from the local authornty:

EXTRACT OF SECTION 33 OF LLP. URBAMN PLANNING and DEVELOPMENT ACT, 1973
33. Power of the Authority to provide amenity or carry out development at cost of owner |
in the event of his default and the levy cess in certain cases.

1. If the Authority, after helding a local inguiry or upon report from any of its officers or
other information in its possession, is satisfied that any amenity in relation to any land
in a development area has not been provided in relation to that land which, in the
opinion of the Authority, cught fo have been or cught to be provided, or that any
development of the land for which permission approval or sanction had been obtained
under this Act or under any law, in force before the coming into force of this Act has
not been carried out, it may, after affording the owner of the land or the perzon
providing or responsible for providing the amenity a reasonable opportunity o show
cause, by order require him fo provide the amenity or carry out the development within
such time as may be specified in the order.

2. If any amenity is not provided or any such development is carried out within the fime
specified in the order, then the Authonty may itself provide the amenity or carry out the
development or have provided or carried out through such agency as it deems fit:
Provided that before taking any action under this sub-section, the Authority shall afford
a reasonable opportunity to the owner of the land or fo the person providing or
responsible for providing the, amenity to show cause as to why such action should not
be taken.

3. All expenses incurred by the Authority or the agency emploved it in providing the
amenity or carmying out the development together with interest at such rate as the State
Government may by order fix from, the date when a demand for the expensas is made
until payment may be recovered by the Authority from the owner or the perzon
providing or responsible for providing the amenity as arrears of land revenue, and no
suit shall lie in the Civil Court for recovery of such expenses.

4. Notwithztanding anything contained in the foregoing sub-section where the Authority
on the wrtien representation by so many of the owners of any land in a development
area as represent not less than one and half of the area of that land is safisfied that
any amenity in relation fo such land has not been provided, which in the opinion of the
Authority ought to be provided, or that any development of that land for which
permissicn, approval or sanction had been obtained under this Act or under any law in
force before the [commencement of thiz Acf] has not been camied ouwt, it may itself
provide the amenity or carmy out the development or have it provided or carmried out
such agency as it deems fit, and recover the expenses by levy of cess from all the
owners of the =aid land :Provided that if the owners making the said representation
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contend that the amenity had been agreed to be provided or the development had

been agreed o be carmed out by a coloniser or co-operative housing society through

or from whom the land was acquired by them, they shall file with the Authaority a copy

of such agreement, or of the deed of transfer or of the bye-laws of the society

incorporating such agreement, and no action shall be taken by the Authority under this

sub-section unless nofice has been given to the colonizer of the society, as the case

may be, to show cause why such acfion should not be taken: Provided further that

where the Authority is satisfied that the coloniser or the society has become defunct or

iz not fraceable, no notice under the last preceding proviso need be issued.

4-A_ Where the authority provides any amenity in an area developed by it the authority

shall, fill the responsibility for maintenance is assumed by the local authority as

provided in Section 34, be entitled te recover, in the manner prescribed, from the owner

of land or building, such charges therefor as may be fixed by the State Govermment,

by a nofified crder, having regard to the expenses incurred for maintaining and

confinuing to provide such amenity] [Inserted by seclion-10 of amendment act-

1997 (Act Mo.-3 of 1997) dated 02.05.1997)

. The cess refemed to in Sub-zection (4) shall be equivalent fo the expenses incurred by

the Authority or the agency employed by it in providing the amenity or carrying out the
development, together with interest at such rate as the State Government may by order
fix, from the date of completion of the work until payment, and shall be asseszed land
levied on all the owners of the land in proporicn to the respective areas of land owned
by them.

. The =aid cess zhall be payable in such number of instalments, and each instalmeml
shall be payable at such fime and in such manner, as the Authority may fix, any arrear
of cess shall be recoverable as arrears of land revenue, and no suit shall lie in the Civil
Court for recovery thereof.

. The expenses incurred by the Authority or the agency employed by it under this section
shall be cerified by the Authority; and such cerificate as also the assessment of the
cess, if any under Sub-section (5) shall be final.

If under any agreement between the owners of the land and the colonizer or the society
referred to in Sub-section (4) the responsibility for providing the amenity or carmying
out the development rested with such coloniser or scciety, the cess Payable under the
sub-zection by the owners shall be recoverable by them from the coloniser or the
society, as the case may be.
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ANNEXURE 8
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